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SYNOPSIS
The Respondent No. 1 is illegally extracted thousands CUM of sands
from two locations of Budhabalanga river in Odisha indiscriminately
without any approval or permission from any authority and damage
the eco-system of the river and so also the environment. He is
involved and continuing his illegal sand mining activities since last
three years. He operates mostly on two locations of Budhabalanga
river i.e. Tental Sand Bed at Tental Mouza and Pandupal Sand bed at
Durgapur Mouza both under Badasahi Tahasil and extracting roughly
more than 5,00,000 cubic Meter of sands from each sand bed and
causing environment degradation and irreparable loss to local
ecology. Recently, the Mining officer of the District reported the matter
to Badasahi Police Station and FIR has been lodged against R-1 and his
associates vide FIR No. 0083, dt 12.03.2026 u/s 303(2)(Punishment for
Theft) and 3(5) of BNS, 2023, where he reported that they have excavated
and transported approximately 4000 Cum of sand from the bridge safety
zone of that area. That indicates illegal mining from the two river bed
since three years will be more than 5,00,000 cum. The applicant made a
representation to the authorities in this regards and appeals for
imposition of environmental compensation upon the Respondent No.
1. But till yet no action has been taken in the matter. The Applicant
through this OA prays to constitute of a joint committee to inquiry and
submit its reports before the Tribunal and also prays the for a direction
to the Mining Department and SPCB, Odisha to assess the
extent/quantum of Minor Minerals i.e. sands and common earth
excavated illegally by the Respondent No. 1 and its market value and
imposition of environment compensation and recovery from the

private respondent.



LIST OF DATES

2022-2023 : The illegal mining of sands is continuing since
2022-2023 by the Respondent No. 1.

12.03.2026 : A FIR was lodged against the Respondent No. 1
by the mining officials for theft of the sand.

22.04.2026 : Representation made by the Applicant to the
state respondents.

29.04.2026 : RTI replies shows that these river bed are not
allotted to any body and no Environmental Clearance is
obtained.
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Tribunal Act, 2010)

In the matter of :

Dillip Kumar Samantaray ...Applicant
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MEMO OF PARTIES

Sri Dillip Kumar Samantaray, Advocate and Environment Activist
residing at C/o Parsuram Maharana, Plot No. 3839/8, Malaya Vihar,
G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha, PIN- 751025, M-
9853632850, email : dillipsamantaray476@gamil.com

... Applicant
-Versus-

1. Ranjan Kumar Samal, S/o Prafulla Samal, At- Tunagamharia, Po-

Kuradiha, PS- Badasahi, Dist — Mayurbhanja, Odisha-757017

2. State of Odisha represented by Additional Chief Secretary,
Steel & Mines Department, Government of Odisha, Lokseva

Bhawan, Bhubaneswar, Odisha email : dsmsec.or@od.gov.in
PIN-751001

3. Collector-cum-District Magistrate, Mayurbhanj near the Bus Stand
on Kacheri Road, Baripada, PIN-757001 , email : dm-

mayurbhanj@nic.in
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4. Deputy Director of Mines, Bhadrak Circle, At-Plot No.
1472/4591,Near Salandi Hospital, Motel Chhak, Bhadrak, Odisha —
756100, email: ddminesbhadrak@gmail.com

5. Mining Officer, Mayurbhanj, Baripada, At-Plot No. 269/2919
& 207/2920, At- Bijayramchanrapur, (In front of Diganta
Vikash Educational Institute),Near NH-16, Baripada, Dist-
Mayurbhanj, PIN|757002, email: mayurbhanjmo@gmail.com

6. Tahasildar, Badasahi, Patalipura, Badasahi, Dist- Mayurbhanj,
Odisha -757026, email: tahasildarbadasahi(@gmail.com

7. Superintendent of Police, Mayurbhanj, District Police Office,
At/Po-Baripada, PS-Baripada Town, Dist-Mayurbhanj, Pin-757001,

email-spmbj.orpol.nic.in

8. Member Secretary, State Pollution Control Board, A-118, Unit
— VII, Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012,

email : paribesh1@ospcboard.org

9. Member Secretary, State Environmental Impact Assessment
Authority (SEIAA), Odisha, Bhubaneswar, SRF-2/1, Acharya
Vihar, Unit-IX, Bhubaneswar, Odisha, PIN-751022, Email:

seiaaodisha@gmail.com

CUTTACK By the Applicant through Counsel

DATE:- 01.05.2026 .

o

Akhand, Advocate
B.C.E. N0.0-269/2023 . Ph:7008816891
email : akhand111@gmail.com
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MOST RESPECTFULLY SHOWEATH :

1. The address of the Counsel of the applicant is as given above, for
the service of notices of this application and the addresses of the
respondents are as given above for service of notices of the applicant.

2. That the present application is being filed under section 14 of the
National Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by the
applicant, being interested in the protection of the environment and
ecology.

3. That this Hon’ble Tribunal has the jurisdiction to hear the present
original application as the present application and the relief sought herein
involves a substantial question relating to environment and that such
question arises out of the implementation of the enactments specified in
‘Schedule I’ of the National Green Tribunal Act, 2010.

4. That the applicant is a citizen of India and Advocate of
Environmental Cause and constantly raises voice for protection of
environment and ecology. He has filled several cases before this Hon’ble

Tribunal for protection of forest, rivers and environment in general. In the
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present case the Private Respondent is involved in illegal sand mining
from Budhabalanga river and caught by the mining officials and FIR has
been lodged, but no action has been taken against his even after a formal
representation is made by the Applicant to the authorities for imposition
of fine and environmental compensation, aggrieved by the inaction of the
authorities, the applicant filed this original application before this Hon’ble
Tribunal.

5. That the Respondent No. 1 has blatantly disregarded the
environmental norms and operates illegal sand mining at two

locations of Budhabalanga river in Mayurbhanja District.

6. The Respondent No. 1 is involving and continuing his illegal
sand mining activities since last three years. He operates mostly on
two locations at Budhabalanga river and extracting roughly more
than 5,00,000 cubic Meter of sands from each sand bed roughly area
measuring more than 15 acres. He also illegally stocks sand in
different locations on river bed and other areas. The location details
are given below:

i) Tental Sand Bed, Mauza — Tental, Gp — Chandanpur, Tehsil —
Badasahi, Dist- Mayurbhanja

ii) Pandupal Sand Bed,Mauza — Pandupal, RI-Durgapur ,Tehsil —
Badasahi, Dist- Mayurbhanja
7. The Respondent No. 1cut down the embankments of the
Budhabalanga river at these two locations and make makeshift road
for transportation sand illegally. This has significantly weakened the
embankment roads that are vital during floods.
8. The Respondent No. 1 has also involved in illegal stocking of

sand after extracting it from the river and later sold it to other buyers.
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The activities are going on day and night without any fear of the
administration or law enforcing agencies.

9. The Applicant collected photographs of illegal sand mining at
two locations at Budhabalanga river and also images of illegal
stocking of sands at different places. It shows how the Private
Respondent illegally using tractors, JCB and other machineries and
manpower, extracting sand from the river bed and damaging the
environment and river ecology. He also cut down river embankment
and made illegal approach road for transportation of illegal sand from
the river.

The Photographs showing illegal sand mining at
Tental and Pandupal Mouza, illegal Sand Stocking and
cutting down of river embankment are annexed as
Annexure -1 Series.

10. That for the illegal extraction of sands from these two locations
as shown it Photographs Heavey machinery such as such as Poclain
machines and suction pumps being used to dig into the river banks and
beds and transported through tractors. Transportation of sand through
village area also create pollution as hundreds of trips of sands are being

transported by tractors in these routes.

11. The Mining officials of Mayurbhanj Mining office, on 12.03.2026
night raided at Tental sand Bed and found that Respondent No. 1/Ranjan
Kumar Samal@Runa Samal is involved in illegal sand mining at the sand
bed and seized a excavator and later it was shifted by associates of Mr.
Samal from the river. The Assistant Mining officer of the district reported
the matter to Badasahi Police Station and FIR has been lodged against
Respondent No. 1 and other persons at Badasahi PS vide FIR No. 0083, dt
12.03.2026 u/s 305(2) and 3(5) of BNS, 2023.
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The Copy of FIR regarding illegal sand lifting and
theft is annexed as Annexure -2.

12. As per the FIR, during night enforcement on dt. 10.03.2026 along
with APR Force Baripada and Mining Squad Mayurbhanj at around 02.40
AM (11.03.2026), they detected a TATA Hitachi Chain Mounted
excavator under Rangapani bridge involved in illegal lifting of sand.
When they try to reach the spot around 9-10 tractors blocked their path
and the excavator fled away inside the Budhabalanga river after switch off
the light and the operator ran away leaving the excavator inside the river.
Then Respondent No. 1 and his associates came to the spot and admitted
they are doing the said excavation. Respondent No.l and his associates
have taken the excavator from the spot. Though FIR has been registered
against Respondent No. 1 and primafacei it is satisfied that he was
involved in illegal sand extraction from above said locations, till yet no
action has been taken against the R-1 in respect of collection of fine and

imposing of environment compensation.

13. The applicant has raised the issue regarding illegal mining and
illegal coal stocking to different authorities. The applicant has made a
formal representation dt 22.04.2026 to the public authorities arrayed as
parties here in OA, but till yet no action has initiated against the private
respondent. Hence, the applicant is filing this OA for protection of
environment and imposition of environment compensation upon the
private respondent/R-1 for irreparable loss to the environment and
ecology.

The Representation dt 22.04.2026 made by the
Applicant is annexed as Annexure - 3.

14. That applicant filed an application under RTI to SEIAA, Odisha

to know whether permission is granted to the private Respondent for
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operating sand extraction of sands from at Tental Sand Bed and
Pandupal Sand Bed in Budhabalanga river in Mayurbhanj. The PIO
replied in negative.

The Copy of the RTI application and Reply is annexed as

Annexure-4.

15. That this Hon’ble Tribunal in addition to the Hon’ble Apex Court
has time and again shown great enthusiasm in preserving the environment
and passing judgments that are not only important for the present time but

also set precedents for the future of our naturally well-endowed nation.

16. It is humbly prayed and of utmost importance that the present
matter be treated with same level of urgency by this Hon’ble Tribunal.
The Applicant is filing the present Original Application from amongst the
following grounds:

GROUNDS

A.  That the any type of mining without statutory permission is illegal
mining and amounts to grave environmental violation. Such illegal
operations are per se unlawful and liable to be restrained forthwith,
besides attracting environmental compensation under the Polluter Pays

Principle.

B.  The Respondent No. 1 has blatantly violated Environmental norms
by extracting and lifting of sand from the river bed without any approval
and stocking sand indiscriminately in different places violates provisions

of Water Act, Air Act and Environment (Protection) Act, 1986.

C.  That the illegal mining in more than 15 acres of river bed and deep
excavation of sand from two location of Budhabalanga river clearly
demonstrates massive extraction and illegal removal of minor minerals,

causing irreversible environmental damage.
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D.  That the illegal mining, illegal stocking of sand and cutting down
river embankment has resulted in loss of river ecology, cological
imbalance, in violation of environmental safeguards and constitutional

mandates under Articles 21, 48A and 51A(g) of the Constitution of India.

E.  That as per sub-clause (g) of Art. 51-A of the Constitution of India
it shall be the duty of every citizen of India to protect and improve the
natural environment including forests, lakes, rivers and wildlife and to
have compassion for living creatures. But on contrary Respondent No. 1
along with his associates are involved in illegal sand mining and illegal
sand stocking that hamper ecological imbalance and huge loss to the river

environment.

F.  That the absence of any action by District and State authorities
shows the pathetic red tape attitude of the Government Organization
towards the Environment even after a formal complaint was made to all
the authorities. Therefore, the applicant prays urgent intervention of this
Hon’ble Green Tribunal and as such seeks the direction of this Hon’ble

Court to the respondents to take action in a time bound manner.

G. That the Respondent Government authorities would fail to uphold
the provisions of the Environment (Protection) Act, 1986, Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981, in their true letter and spirit as
Respondent No. 1 is violating all the norms stipulated in these

legislations.

LIMITATION

That present application is within limitation as the same is preferred
before the stipulated time period U/s 14 of the National Green
Tribunal Act, 2010 which is a continuing cause of action as the illegal

sand mining by the private Respondent is still continuing and the
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squad on 12 March 2026 caught the Private Respondent on the spot,

Hence, the present application is filed within limitation period.

INTERIM PRAYER

Hon’ble Tribunal may please to direct the District Collector,
Mayurbhanj and Deputy Director of Mines, Bhadrak Circle to take
immediate steps to stop all the mining activities and lifting of sand
from Tental Sand Bed, Mauza at Tental and Pandupal Sand Bed at
Pandupal in Budhabalana river, both under Badasahi Tahasil of Dist-
Mayurbhanja, Odisha pending final disposal of the Original
Application.

PRAYER
In the present circumstances and in the interest of justice, it is most
respectfully prayed that this Hon’ble Tribunal be pleased to pass an
order thereby:

I. Directing to constitute of a joint committee of District Collector,
Mayurbhanj, Dy. Director of Mines, Bhadrak Circle, representative of
SEIAA, Odisha; SPCB, Odisha and other officers as Hon’ble Tribunal
deems fit to inquiry regarding illegal sand mining at Tental Sand Bed,
at Tental Mauza and Pandupal Sand Bed at Pandupal in Budhabalanga
river, both under Badasahi Tahasil of Dist- Mayurbhanj, Odisha and

submit its reports before the Tribunal.

II. Directing the Dept of Steel and Mines, Govt. of Odisha and SPCB,
Odisha to assess the extent/quantum of Sand excavated illegally from
Tental Sand Bed, at Tental Mauza and Pandupal Sand Bed at Pandupal
in Budhabalanga river, both under Badasahi Tahasil of Dist-
Mayurbhanj, Odisha and its market value and imposition of

environment compensation and recovery from the private respondent.
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III. Directing District Collector, Mayurbhanj and Dy. Director of Mines,
Bhadrak Circle to take immediate steps to stop all the mining activities
at Tental Sand Bed and Pandupal Sand Bed in Budhabalanga river and
seize the equipment used for the mining and take legal steps against

them.

IV. Fix the accountability/responsibilities of the concerned Govt.
authorities for their inaction and willful dereliction of duties causing

damage to environment.

V. Pass any other order or directions that this Hon’ble Court may

deems fit and proper in the facts and circumstances of the present case.

CUTTACK By the Applicant through Counsel
DATE:- 01.05.2026

Akhand, Advocate
B.C.E. No.0-269/2023, Ph:7008816891
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.  /2026/EZ

IN THE MATTER OF: -
Sri Dillip Kumar Samantaray ...Applicant(s)

e ~ VERSUS
I D 20 ...Respondents
Ranjen Kimer Semol 8 ons

AFFIDAVIT
1, Sri Dillip Kumar Samantaray, aged about 36 years, S/o Lingaraj Samantaray,

at present residing at C/o Parsuram Maharana, Plot No. 3839/8, Malaya Vihar,

G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha do hereby solemnly affirm and

state as follows:-

1. That I am the Applicant in the above mentioned application and
competent to swear this affidavit.

2. That I have read over the contents of the accompanying affidavit
 and the same are true to the best of my knowledge and belief and is

drafted on my instruction.
¢ _— DEPONENT o —
VERIFICATION
= ' "

/ - A o—
Verified on this the 4 “day of Mot 2026 at Cuot=ick  that

the contents of the above counter affidavit are true and correct. No part of it is

false and nothing material has been concealed there from.

Identified by;

BMWP Wonmeoy Sowcvw

e—  The above named depanent Sy \‘\V/DEP ONENT et
Solomnly affirm on.ﬁ\mﬁ‘“&&' : Ton an

siusdssassvesnnus being 'dentifjed
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Annexure — 1 Series

Illegal sand mining at Pandupal river Bed, Budhabalanga River, Badasashi,
Mayurbhanja
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Illegal sand mining at Tentol river Bed, Budhabalanga river,

Badasahi Tahsil, Dist - Mayurbhanj

| K cPs Map camera iii

Nuagan, Odisha, India # |
Mrfc+99 Durgapur Manatri Bridge, Nuagan,
Odisha 757017, India

Lat 21.673588° Long 86.821078°

Saturday, 11/04/2026 06:50 AM GMT +05:30
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Mrfc+99 Durgapur Manatri Bridge, Nuagan, |
Odisha 757017, India

Lat 21.673585° Long 86.821084°

Saturday, 11/04/2026 06:50 AM GMT +05:30
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Illegal Sand Stocking at Different places near Tentol and Pandupal under
Badasahi Tahsil after extracting sand from Budhabalanga river

Central Division, Odisha, India
Betnoti - Manatri Rd, Asukand, Odisha 757025, India

15:13 Sun, 05 Apr, 2026
Lat: 21.69017

Long 86.82764

_ I
1 V] GPS Camera

anda (O Central Division, Odisha, India
GO\/gle Betnoti - Manatri Rd, Asukand, Odisha 757025, India

15:13 Sun, 05 Apr, 2026
Lat: 21.69017 o
Longssg2zes 9~ 31°C (O 51% 23 10km/h © 24km

[ @)
(V| GPS Camera

anda (@) Central Division, Odishq, India
GO\/gle Betnoti - Manatri Rd, Asukand, Odisha 757025, India
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Durgapur, Odisha, India %=
Mrwj+gh6, Mantri Road, Betnoti, Durgapur,
Odisha 757025, India

Lat 21.695279° Long 86.830826°

Monday, 06/04/2026 01:38 PM GMT +05:30
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Cutting down river Embankment of Budhabalanga river and making make
shift road for illegal sand transportation

Mrmf+gr, Kolkotha, Odisha 757025, India i
Lat 21.68434° Long 86.824709° Tante e 9’
Monday, 06/04/2026 01:42 PM GMT :

j} +05:30 W/*“‘/
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I.1.F.-l (vfrgd SiTa Bri-1)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S) Annexure - 2
gUH Fa=a1 RaE
(4RT 173 & v vH TH & dgqd)

District (Rrem: MAY URBHANJ P (arem: BADASAH| vear (ay: 2026

FIR No. (7.q.®. @.): 0083 Dateand Timeof FIR (T.q.R. & Raiw sk warw): 12/03/2026
17:30 hrs

S.No. (F.9.) Acts () Sections (4RI(T))

1 THE BHARATIYA NYAYA  3(5)
SANHITA (BNS), 2023

2 THE BHARATIYA NYAYA  303(2)
SANHITA (BNS), 2023

@ Occurrence of offence (3M9RTer $ TT):

1 pay(fes): Wednesday Datefrom (Ra® @): 11/03/2026  pate To (Retiw a=): 11/03/2026

Time Period (ST 3Faf): Time From (@& @): 02:40 hrs Time To (@@ a%): 07:00 hrs

(o) Information reccived at P.S. (11 &1 {AT F &) pae (Reim): 12/03/2026  Time(war): 17:30 hrs

(© General Diary Reference (UsTaTHdT Wes): Entry No. (¥Rfe &.): 006 Date and Time (Rt 3 g&3):
12/03/2026 20:48 hrs

Type of Information (&= #1 ¥&R): Written
Place of Occurrence (S€dATFd):

1. (a) Direction and distance from P.S. (=T & gt 3R f&am): NORTH-EAST, 17 Km(s) Beat No. (fie &.):

(b) Address (9dT): Rangapani Bridge,

(c) In case, outside the limit of this Police Station, then Name of P.S. (If& U1aT WAT & agx & Y AT F71 AH):

District (State) (fSrem (I59)):

Complainant / Infor mant (RIFTIa®aT / Fa=ar):
(&  Name(am): Bhabani Shankar Patra
(b) Father's Name (Rramat aimer): Bhabendra Patra

©  Dpatelyear of Birth (s ffx /7 a§): 1992 (@) Nationality (@grrem: INDIAN

(®  UID No. (FamER w.): 7;2(/1/12 Py

() Passport No. (4r9IE .): W,.ﬂ/

Date of | ssue (IRT &#IA F1 f&=tiep): Place of | ssue (SIRY &t &1 FYT=T):

(@  ID Details(Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN) (FgaTe faRuT (TR F18 ,Ademr 15
IrEQE, FIMED F., i agdw, i )

S.No. (F.§.) |ID Type(9gdaisT 99 FT YFR) ID Number (Y891 H&3AT)

(h) Occupation (SIad):
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10.

11.

I.1.F.-l (vfrgd SiTa Bri-1)
0} Address (TdT):

S.No. (F.9.) Address Type (9T FT Y&HR) Addr ess (7dT)
1 Present Address JOM Baripada Mayurbhanj , BARIPADA TOWN,
MAYURBHANJ, ODISHA, INDIA
2 Permanent Address Dhapur , JAMDA, MAYURBHANJ, ODISHA, INDIA
O Phone number (5T %.): Mobile (sharser &.): 91-9437300181

Details of known / suspected / unknown accused with full particulars (AT / ®fe@er / 3raTd 3rfAgad & X R@awor aRka qofe):

Accused More Than (3raTd IR wF & 3f&® g ar F&am): 0

S.No. (#..) Name (AT%) Alias (39IT%) Relative'sName (Redgrr  Present Address  Permanent address
1 =) (FAATA T (FuT$ )
1 Runa Samal 1 1

Gambharia,BA Gambharia, BADAS
DASAHI,MAY AHI,MAYURBHA
URBHANJ,ODI NJ,ODISHA,INDIA
SHA,INDIA

2 Unknownl

Reasons for delay in reporting by the complainant / informant (RrerIae®dt / Faarral gart ROE &8 & gof F & FROT):

Particulars of properties of interest (Wafeta Fqfr &1 faavor):

S.No. (#.#.) Propertty Category (F&qfr Property Type (@eqfer & Natureof Property Description Valug(in Rs-) (FeT
srof) TR (@ufr & yHR)  (Rawo) & )

Total value of property (In Rs/-) (F#qfa &7 el HeA(T #):

Inquest Report / U.D. case No., if any (g a#tam Raré / g.3h.uaor &., afg Fi§ 8

S.No. (#.9.) UIDB Number (F.3V.9&0T H.)
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12.

13.

14.

15.

I.1.F.-l (vfrgd SiTa Bri-1)
First Information contents (YIH T ).

On 12.03.2026 at 05.30 PM complt Bhabani Sankar Patra Age-34, S/o-Sri Bhabendra Patra, AT: Dhalpur,
PO-Khairpal, PS-Jamda, Dist-Mayurbhanj working as Junior Mining Officer, Mayurbhanj. During night
enforcement on dt.10.03.2026 aong with APR Force Baripada and Mining Squad Mayurbhanj at around
02.40 AM(11.03.2026),they detected a TATA Hitachi Chain Mounted excavator under Rangapani bridge
involved inillegal lifting of sand. When we try to reach the spot around 9-10 tractors blocked our path and
the excavator fled away inside the river after switch off the light. We ran before it showing us the operator
ran away leaving the excavator inside the river. Then Runa Samal and some other persons came to the spot
and admitted they are doing the said excavation. Sri Samal called another operator and take the excavator
from the river to nearest road. No one of them interested to keep the custody of the same. So, we removed
certain parts from the excavator like fuse, sensor, battery etc. so that it cant run away from the spot till
shifting the excavator to nearest police station for safe custody. Then after reaching the police personnel from
Badasahi PS at around 4.45 AM, we left the place for arrangement of shifting. At around 7 AM through
telephonic message he came to know that they have taken the excavator from the spot. Then along with the
Police we try to trace the excavator. From a CC TV footage at Manatri it is seen that they have transported
the excavator using a Troller mentioning Jay Maa Hingulain itsfront. Asthe name plate was covered by
cloth, the registration number of the Troller cant be traced. It is seen that the miscreants have excavated and
transported approximately 4000 Cum of sand from the bridge safety zone of that area. Hence reported the
matter at Psfor taking legal action against the excavator, troller, and culprits who were involved in
illegal excavation and shifting of miner mineral. Basing on the report 11C registered Ps case No. 83 dt
12.03.2026 u/s-303(2)/3(5) BNS and directed ASI D K Patrato took up investigation of the case. A copy of
FIR furnished to the complt in free of cost

Action taken: Sincethe above information reveals commission of offence(s) u/s as mentioned at Item No. 2.

(1 =R FEEET : G IWTFT TAFERT F Ia4T TodT § F R FE FT GO A F. 2 A Seod@ URT B dEd §.):
(1) Registered the case and took up theinvestigation (YT &=t fRam 7= 3R g & faw =T =) /1 or (A1)

(2 Directed (Nameof 1.0.) (i @i &t @) Dillip Kumar Patra  Rank (9e): Asst. S| (Assistant Sub-

I nspector)
No. (&.): 919439713063 to take up the Investigation (Y ST 319 U & aet & fore fder R am)
or (am)

©) Refused investigation dueto (3o & faw): or (% HRUT R fHar am)

4 Trangferred to P.S. (4= T): District (forem):

on point of jurisdiction (T AFAARR H HRUT FEATTR).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded and a copy given to the complainant

/informant, free of cost. (RIFRIGEHAT / FITFaT FI TARA 9g F S TN, TN gof g§ AT 3R vwF Frdt AYew
Rreraasar  § =)

R.O.A.C. (3IR.31.0.HY.)

Signature of Officer in charge, Police Station (YTeT
THIY & FEATER)

Name (@97): Swarnalata Minz
Signature/ Thumb impression

of the complainant / infor mant Rank (7€): | (Inspector)
(Rrraasal / qaaFal & §EAER
13178 FT foramar) No. (&.): 917750831903

Date and time of dispatch to the court (3r&Terad & I9or Y et 3T To=):



2 5 N.C.R.B (TeT.®Y.3mR.4)

I.1.F.-l (vfrgd SiTa Bri-1)
Attachment toitem 7 of First Information Report (YUH HI=T RS & #Ag 7 Headas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(afwe / sfdgea i T Rdvad, Rt ik o= R (@ s / gar =)

SNo. oo (fifar) Date/Year Of  pyjig(gamae)  HEOMt  complexion (%ar) I dentification Mark(s) (Yg=Te fareg)
(*.9.) Birth (s=a fafd (cms)
/ a¥) (s
(@.9%))
1 2 3 4 5 6 ;
1 Mde 1981 .

IsProxitted: No

2 -
IsProxitted: No
Deformitwies/ Peculiariwties Teeth (a‘l‘a-) Hair (aTeT) Eye (31-]’-@) Habit(s)(siﬁﬁ') Dress Habit (s)
(Rgfaar / ARrseam) (

8 9 10 11 12 13
Language/Dialect Place of (T ¥TeT) Others (31+3)
(srmaT/aelt)

Burn Mark (sfer  Leucoderma Mole(HE|T)  Scar (9Td) Tattoo (& §T 1)
g F1 e (TFRA(THE
14 15 16 17 18 19 20

Thesefieldswill be entered only if complainant/informant gives any one or mor e particulars about the suspect/accused.

(TE & @it goi fFT T ARy Reasdt / gaAdT G7y / APYFT B TR A FE T A1 39 AW AR AT F)
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Date: 12.03.2026

To
The Inspector In-Charge,
Badasahi Police Station, Badasahi.
Dist-Mayurbhanj.
Sub: FIR regarding Runa Samal of Gamharia and others involved in

illegal lifting of sand.

Respected Sir,

| Sri Bhabani Sankar Patra Age-34, S/o0-Sn Bhabendra Patra, AT:
Dhalpur, PO-Khairpal, pS-Jamda, Dist-Mayurbhanj working as Junior
Mining Officer, Mayurbhan). During night enforcement on dt. 10.03.2026
along with APR Force Barpada and Mining Squad Mayurbhanj at around
02.40 AM(11.03.2026), we detected a TATA Hitachi Chain Mounted excavator
under Rangapani bridge involved in illegal lifting of sand. When we try to
reach the spot around 9-10 tractors blocked our path and the excavator fled
away inside the niver after switch off the light. We ran before it showing us
the operator ran away leaving the excavator inside the niver. Then Runa
Samal and some other persons came to the spot and admitted they are doing
the said excavation. Sri Samal called another operator and take the excavator
from the river Lo ncarest road. No one of them interested o keep the custody
of the same. So, we removed certain parts [rom Lhe excavalor like fuse,
sensor, battery etc. so that it can’t run away from the spot till shifting the
excavator 1o nearest police station for safe custody. Then after reaching the
police personnel from Badasahi PS at around 4.45 AM, we left the place for
arrangement of shifting. At around 7 AM through telephonic message | came
to know that they have taken the excavator from the spot. Then along with
the Police we try to trace the excavator. From a CC TV footage at Manatri it
is seen that they have transported the excavator using a Troller mentioning
Jay Maa Hingula in its front. As the name plate was covered by cloth, the
registration number of the Troller can't be traced It is seen that the
miscreants have excavated and transported approximately 4000 Cum of

sand from the bridge safcty zone of that area.
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Therefore, in enclosing the photo copy of the incident I would

request you to take stringent action against the excavator, troller and culprits

who were involved in illegal excavation and transportation of minor mineral
as per law. If needed the vidéography of the incidént will be provided.

This may be treated as FIR.

Encl: Photo Copy

5-30 PM

12-032 26

Yours faithfully,

g7
Junior Mining Officer,
Mayurbhanj, Baripada
Mob-9437300181

Recei ved Jre depos] at fut  ar if veveat e (o (ode .‘J*E’Jfft'r:a
PSS Cele We-83 of 12 0326 Lys-303¢2)/ 3(5) BNE and ofixectec)
Ns) DK potsd 4= fapp-c f :ovu/. edron af 4L Case- Lepplied c
Copy #) FIR #= the Complf oot f, f Coff .

/2:63- 2(
/€ Badatab pst

Tonte P9
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To: THE B3P OF POLICH
" MAYURBHANJ , MAYURBHAN, 757001
~From: DILLIP KUMAR SAMANTARAY -
PLOT NO 3839/8, KHORDHA, 751025 0dia fat

To, Bame mut: 49,00 | Annexure - 3

o Fh8eusdRhy-)
1. Additional Chief Secretary, Forest, Environment and Climate Change

Department,. Government of Odisha, Kharvel Bhawan, Bhubaneswar,
Odisha -751001, email : fesec.or@nic.in

Deate ¢ Iy Po( Lozl

2. Collector-cum-District Magistrate, Mayurbhanj near the Bus Stand on
Kacheri Road, Baripada, PIN-757001 , email : dm-mayurbhanj@nic.in

3. Deputy Director of Mines, (_{) D) Wradvek. T2 X \ocoted
aA~ ?\Q"‘f Mo - @;—L\\—F')——[ "\5“;[ L' MNee¥ Solord| “T‘QSPI‘M,MEJ
Chhele , Bhodoek ot - Fsp 100 -

4. Tahasildar, 4 Po-RodoRak;, pgéBadasahi, Dist- Mayurbhanj, Odisha
-757026, email: mo.baripada@orissaminerals.gov.in '

5. Superintendgnt of Police, Mayurbhanj, District Police Office, At/Po-
Baripada, PS-Baripada Town, Dist-Mayurbhanj, Pin-757001, email-
spmbyj.orpol.nic.in : ;

6. Member Secretary, State Pollution Control Board, A-118, Unit — VII,
Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012, email
member.secy(@ospcboard.org

7. Member Secretary, State Environmental Impact Assessment Authority
(SEIA‘A), Odisha, Bhubaneswar, 5RF-2/1, Acharya Vihar, Unit-IX,
Bhubaneswar, Odisha, PIN-751022, Email: seiaaodisha@gmail.com

Dear Sir,
I, Sri Dillip. Kumar Samantaray, Advocate and Environment Activist

residing at C/o Parsuram Maharana, Plot No. 3839/8, Malaya Vihar,
G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha, PIN- 751025, M-
9853632850, email : dillipsamantary476@gamil.com would like to
bring to your kind attention the grave environmental violations being
committed by one Ranjan Kumar Samal @Runa Samal by extracting
sands from the Budhabalanga river in Odisha indiscriminately
without any approval or permission from any authority and damage

1. The above said person has blatantly disregarded the
environmental norma and operates illegal sand mining at two

Tante P9

G Scanned with OKEN Scanner




29

spots without Consent to Establish (CTE) and Consent to
Operate (CTO) granted by the Odisha State Pollution Control

. Board (OSPCB) and the Environmental Clearance (EC).
2. The illegal miner Ranjan Kumar Samal @ Runa Samal(Resident

v India Posr.
T ENVIKORMENT ANI

3
§ g é)g L8 of Gambharia,Badasahi,Mayurbanj, Odisha) is involving and
2 58553 continuing his illegal sand mining business since last three
LB Sngdg years. He operates mostly on two following spot at
§;8§ § §§ Budhabalanga river and extracting roughly more than 5,00,000
LR g?o cubic Meter of sands from each sand bed.
zg&;%;%;% i) Tental sand Bed, Mauza — Tental, Gp — Chandanpur,
SSSRefdB. 28 Tehsil — Badasahi, Khata — 32, Plot — 345, lllegal Mining
Z:%EE?"%E@% area - 7 acres
§§§g§§ Eg;f ii) Pandupal sand Bed,Mauza — Durgapur,R | - Durgapur
- e ,Tehsil — Badasahi,Khata — 50,Plot — 5, Illegal Mining Area
% -10 acre
T " 3. The Mining Department on 12.03.2026 raided at Tental sand
Z-?é" =,,8 Bedandfound that Ranjan Kumar Samal@Runa Samal is involved
gg §§§ in illegal sand mining at the sand bed and seized a excavator and
m;:; §§§§ 5 later it was shifted by associates of Runa Samal from the river. The
§§5§§52§ Mining officer of the District reported the matter to Badasahi
f;fggé:gﬂ Police Station and FIR has been lodged against Runa Samal and
25 on é‘*a’?g other persons vide FIR No. 0083, dt 12.03.2026 u/s 305(2) and 3(5)
;sg%;gg;gg@ of BNS, 2023.
§§§ S Eg g ; P S’qg 4. As per the FIR, during night enforcement on dt. 10.03.2026 along
8 m?”@.é HESEd with APR Force Baripada and Mining Sqqad Mayurbhanj at around
e g; : ,_ 02.40 AM (11.03.2026), they detected a TATA Hitachi Chain
%g c Mounted excavator under Rangapani bridge involved in illegal
=k S i lifting of sand. When they try to reach the spot around 9-10
g 8 o tractors blocked their path and the excavator fled away inside the
%g ' fé’g river after switch off the light and the operator ran away leaving
OE §£§§ﬁ . the excavator inside the river. Then Ranjan Kumar Samal @Runa
gggégzg Samal and some other persons came to the spot and admitted
i :' S8 g E_,o they are doing the said excavation.
E% f §§& g;; 5. Ranjan Kumar Samal @ Runa Samal called another operator and
: Eﬁ S :‘j o ,Ej f Egg take the excavator from the river to nearest road. No one of them
E%’?"’Egg;ggg interested to keep the custody of the same. So, mining squad
~SYNE8HELEREE,  removed certain parts from the excavator like fuse, sensor, battery

(¥ Scanned with OKEN Scanner
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etc. So that it cant run away from the spot till shifting the

excavator to nearest police station for safe custody. Then after

reaching the police personnel from Badasahi P$ at around 4.45

AM, the squad left the place for arrangement of shifting. Later the

people of Runa Samal have taken the excavator from the spot.

The mining officer in his FIR reported that miscreants have

excavated and transported approximately 4000 Cum of sand from

the bridge safety zone of that area. That means illegal mining from

the two river bed since three years will be more than 5,00,000

cum.

- The Ranjan Kumar Samal @ Runa Samal has dumped and
illegally stored extracted sand at the near by Forest area of
Pandupal in Durgapur Gp.

8. The illegal mining activities are causing severe environmental
degradation, including land degradation, air pollution and
potential groundwater contamination due to unchecked and
unauthorized quarrying.

51025

SAMANTARAY
P

47.00

Wt :20gms (Phy. )

PLOT NO 3839/9. KHORDHA, 7
P.Mode: Qp
~

Base Amt:

PRAYER:
In light of these severe environmental violations, I respectfully
request the following actions be undertaken at the earliest:

i) Conduct an immediate on-ground verification of the said river bed
site to ascertain the extent of unauthorized sand mining and illegal
stocking of sand at forest area by Ranjan Kumar Samal @ Runa Samal.

iif) Compute the cost of excess minerals extracted and the
environmental damage caused by these activities. Recover the
computed damages from Ranjan Kumar Samal @ Runa Samal.

iif) File appropriate legal action against the Ranjan Kumar Samal @
Runa Samal for violating environmental norms.

Yours Sincerely,

(Z)\W\\ \Lbmo6 S@Lf\ar\h’b"w)

1% 4 3 ) . S
\‘j;; 11 s W Sri Dillip Kumar Samantaray
1) R\ Y 'n,-_w_»(_)/.-‘;";-“‘;' | ®

S.12.C. B

© GHUBANESWAR >
IRy 7’/’[ e eePY)
W/ M v

(¥ Scanned with OKEN Scanner
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Annexure - 4

FORM-A
Sea Rule — 4(1)
Application tor information under section 6(1) of the Right 1o Information Act,2005

Ky RTI Application Ho. .. ... {2624
Y
The Public information Officer
SETAA, of 'Sho
,—E?@ﬁ% of the spplicant Dillip Kumur Sumaniarny
Lﬂ.__,'hfﬁﬁ’fﬂ [ Spouse nume Lingaruj Semanteroy ]
03 Permanent Address At: Buojruket, PO: Beusugorh, PS: Renpur, Dist:

. L Hoyoygark, Bdisku -7520126 :

ffié“ —Ft?rf?ulgrs in resped of identity of the applicant | Vefer Id Cord THCO143941, Ser Annexure - A
03 | Punticulars of irfonnation salidred See Anmexure - B )

P {e)Subject muiter of information :

[‘_ .| {b]The period tu which the information relafes

i | (Spedfic details of information reguired

(d} Whether information is required by post / in | Post

fretsou [E-wail i

(&) 1 case by pest {ordinary, registered or speed) | -geed Post .

1 U6 | 6. Address/E-muil Id o which information will be To the ubove-mentioned uddress wnd in print

| SRS A S)

; i sent & in whith form form/certified phole wpy
07 | Has the information provided eavker | Ho T
08 | Is iis information not mode availohle by the | I do not know T
L public quthority )
09 | Deyou ugree to pey the reqeired fee? ) Not Spplicable , K
10 | Hove you deposited opplication fee? (i ves | Not upplicable R

| details of such deposit) . —
1T Whether befongs fo BRL tegory, huve you | Yes, Copy of the BPL Card Ho. 838351 ntﬁached as

L | furnished the proof of the seme? Annexure - S |
i
@70\«’\ /,) (@/@wm?/ gﬂfl/kmglgﬁj
Dute:’-)_q/'[}'/’/w%ﬁ Full Signature of fhe applicant
ACKNOWLEDGEENT

Office of The Public Information Officer
Received iie upplication from Dillip Kumar Sumanturay, $fo. Lingaraj Samuitaray, Resident of Buajraket, PO.
Bousagarh, Dist: Nayagarh, Odisllg_-lﬁ?ﬂ 26 0"2%/ OL//N‘),éseeking information.

O
4/4,

Place: Signature & seal of Public Information office

Tarte ey
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1- Please provide the copy of permission granted for sand quarry over
Budhabalanga River in Tentol Revenue village and pandupal Revenue

village of Badasahi Tehsil Mayurbhanj District in favour of Ranjan
kumar samal @Runa.

2 - provide the EC copy, if granted.

(¥ Scanned with OKEN Scanner



33

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
SRE-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-3510075, Email: seiaaodisha@ gmail,com
(A statutory body constituted by Ministry of Environtient, Forest & Climate Change under
Environment (Protection) Act, 1986)

Letter No. Efggg [OE | AA Dated _29- (4-2026.

To
Sri Dillip Kumar Samantaray,
S/o- Sri Lingaraj Samantaray,
At-Bajrakot, Po-Bausagarh, PS-Ranpur,
Dist-Nayagarh, Odisha -7520126

Sub: RTI application of Sri Dillip Kumar Samantaray, received by SEIAA on dated
29.04.2026 under RTI Act, 2005.

> In inviting a reference to the above subject, | am directed to say that a copy of
Right to Application (RTI) of Sri Dillip Kumar Samantaray has been received by this
Office on dated 29.04.2026. This is to inform you that the specific information sought
against Serial No. 5(c) in regard to permission granted for sand quarry over
Budhabalanga River in Tentol Revenue village and Pandupal Revenue village of
Badasahi Tahasil Mayurbhanj district in favour of Ranjan Kumar Samal is not available

in this office.
Yours faithfully,
. 0 b
QL
a4
ES & PIO

Copy forwarded to
1. The Registrar, State Information Commission, Odisha, Block No. B-1, Toshali

Bhawan, Satyanagar, Bhubaneswar for information. . q,‘o
oM

Tonte P9
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FORM OF VAKALATNAMA

IN THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. {2026 | EZ
BETWEEN
Sri Dillip Kumar Samantaray ... Applicant(s)
-VERSUS-
RWM Kmaff - .. . &0rs ...Respondents

KNOW ALL MEN BY THESE PRESENTS, that by this VAKALATNAMA I/We

Sri Dillip Kumar Samantaray, aged about 36 years, S/o Lingaraj
Samantaray, at present residing at C/o Parsuram Maharana, Plot No. 3839/8,
Malaya Vihar, G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha

_Applicants/Appellant(s)/Petitioner(s)/Respondent(s)/Opposite ~ Party(ies) in the
aforesaid Revision/petition/Appeal/Case/Suit do hereby appoint and retain

Mr. Akhand,
BCE - 0-269-2023
M- 7008816891

Plot No. 6F-1030, Sector-9, CDA, Cuttack - 753014

Advocate(s) to appear for me/us in the above case and to conduct and prosecute (or
defend) the same and all proceedings that may be taken in respect of any application
connected with the same or any decree or order passed therein including all
applications for return of documents for receipt of any money that may be payable to
me/us in the said case and also in applications for leave to appeal to Supreme Court.
I/We authorize my/our Advocate(s) to admit any compromise lawfully in the said case.

DATED THE........ 27054, 2026

Received from the executants(s)
satisfied and accepted as | hold
no brief for the other side

Accepted as above.

peceark By letvey covotterey

Advocate
SIGNATURE OF EXECUTANTS
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